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1/19 .8 .2002 	For want of tine, be listed for hearing 

on 26.8.2002. 

1:. 
sks 	( S • Jha )/M(A) ( B. NSingh te1ain)/VC 

	

skj 	(S.Jha)/M(A) 	 (BiN.Sing Nee1)/Vc 

3/28.8.2002 	For Want of time, be listed for 

hearing on 9 • 9,2002. 

sks 	 ( S. Jha )/M(A) 	( B.N.SIngti Xelam)/vC 

	

9.2002 	ShISi D.Choudhary, id. C ounsél f or the applicant. 

Today the matter is listed for $haw-catse 

notice to the re,ozx1ents. Irused the reccrd of 
CCPA, No where it has beena * incorporated as to on 
that date the order passed in 4A, has been øamuni.' 

cated to the respondents, which is stated to have been 
canmunicated to the respondents *J.de, By 1ookir 
into the record it transpires that in QA., Shri 
H. P,Singh, the id. ASC represented the esporienta, 
It is for the respondents • lawyer as to*

e- "~ 
V as 

to when the order SO passed in 4 A, .was canmuniceted 
to the respoenta, Shri H.P.Sin is absent today. 
1t it be listed for hearing on 19,9, 2002 on that date 
Shri H,igh 	C will be heerd 

C B.L$i h Hee lam )/VC  

2426.082092 : At the requestof L/cfor the:.qicant, be 
0 listed on 28,08.2002 for hear4ngg  





10/15.11.02 	Shri D. Choudhary, counsel for the ap licant. 

This CCPA is so filed in conn ction 

with oriinal apolication no. 80/96 being heard also 

alongwith O-624/95, disposed of on 13.11.2001. on last 

occasiOn on 09.09.2002, the aplicant was direc ed 

as to satisfy relating to the date of cmunica ion 

of the order so made to the alleged contemners. Today 

in support of that, photostat copy of the lette 

co-rnwrnicating the order to the alleged contemne s sent 

in registry cover dated 23.11.2001 filed. This ocurnent 

so filed be kept on record and shall remain part of the 
\ 	/ 	

/ 

file. 

Heard 3d7. counsel for the appi cant. 

Issue show cause notice as to why contnpt be r ot 

initiated made returnable within six weeks. Tho id. 

counSe for the applicant as to take steps wit in five 

days fran today. Be listed on 05.02.q03  for h aring. 

SRK/ 
	 (B.N.Sinlh 	/v.c.. 



I 

11 

N7 

5.2.63 

Nane for the prtis becuse sf xawyers absenting 

from w3rk today in prtest of alleged nurder of an 

Advocate. Be listed an 26.3.203 for hearing, 

..R .IC.Pcasad) 	 3 .M.Singh NeelamyvC  
/ 

2/1 4. 2. 20C3 	F W want of tirine,, be ljstef or hearing 
on 21.2.2003, 

	

M. 	(hyema ),() 	(rseshwar Jha )/?1(A) 

13/ 21.02.2003 : Mr. D.Choucthary, counsel for the applicant. 
13 

Mr. V.M.K.inha, SSC for the responc1nts. 

kiearct both the learned counsel appeari 
on behalf of the parties. . It transpires that notice 

were so issued ens show Cause was sè also filed on be 
of the alleged contnners. Poday, at the very outset, 

it is pointedout that since the order so passed in t 
QA has been compled with, the applicant be permitted 

to Withdraw the instant contempt petition so filed to 

which Mr. V.M.K.Sinha, the id. SSC has no objection. 

That being the position, the notices so 
issued to the alleged contemnors stands discharged 

an'i thscontn t etition is according].isposect of 

(arweshwar Jha) 	 (3.N.bingh eelam) 

	

skj 	Mrflber(A) 	 ViceChairman 

If 


